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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2022

IN THE MATTER OF:
Aniruda Panwar ...Applicant
Versus

Ministry of Environment, Forest & Climate Change & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 2, CENTRAL POLLUTION
CONTROL BOARD (CPCB), PARIVESH BHAWAN, EAST ARJUN
NAGAR, DELHI- 110 032.

I, V.P. Yadav S/o Shri Ramashray Yadav, aged about 56 years, working as
Scientist-F in Central Pollution Control Board, do hereby solemnly affirm and
declare that I am fully conversant with the facts of the case and hence, competent

and authorized to depose and swear the present affidavit as under:

1. That the averments under Para I, II and III are about the details on Applicant

and Respondent, hence no comments to offer by this Answering Respondent.

FACTS

» 2 That the averments made under Para 1 is regarding allotment of land by

N\ Respondent No. 6 that is Uttar Pradesh State Industrial Development
Corporation to Respondent No. 07 that is M/s Punchakran Private Limited,
,)Babrala Uttar Pradesh for establishment of Common Biomedical Waste
/ Treatment Facility (herein after will be called as CBWTF) at E-26 & 26,
UPSIDC Industrial Area, Babrala, District Smabhal, Uttar Pradesh which is an
Industrial area for Green Industries. In this regard, it is humbly to submit that
this answering Respondent No. 02 is not aware about such allotment of land

for setting up of CBWTEF. However, it is submitted that Schedule-III of




Biomedical Waste Management Rules, 2016 notified under Environment
(Protection) Act, 1986 stipulate that it is the duty of Municipalities or
Corporations, Urban Local Bodies and Gram Panchayats to provide or allocate
suitable land for development of CBWTF in their respective jurisdictions as
per the guidelines of Central Pollution Control Board (hereafter will be

referred as CPCB).

. That the averments made under Para 2 and Para 3, applicant alleges that

Respondent No. 04 that is State Environment Impact Assessment Authority,
Uttar Pradesh violated the guidelines dated 20.09.2021 and 01.04.2022 issued
by Respondent No. 01 that is Ministry of Environment, Forest and Climate
Change. These guidelines are issued by Ministry of Environment Forest &
Climate Change regarding requirement of Environmental Clearance by an
industry before any construction or commencement of project/activity. In this
regard, it is humbly submitted that as per CPCB Revised Guidelines for
Common Bio-medical Waste Treatment Facilities, the CBWTF operator is
required to obtain Environmental Clearance (hereafter will be referred as EC)
from the respective State Environment Impact Assessment Authority or
Ministry of Environment, Forest & Climate Change, as the case may be, before

any construction work, or preparation of land by the projects management.

. Central Pollution Control Board vide letter dated 08.03.2018 also issued letter

to SEIAA/SEAC of all States and Union Territories to follow the CPCB

-4, guidelines which also include requirement of Environmental Clearance prior to
‘ ”}et up new CBWTF. Copy of said letter is given at Annexure L.
s

r Tl

5/ That the averments made under Para 4 to Para 7, applicant alleges that

v
o

Respondent No. 2, 4 and 5 have violated the guidelines issued by Respondent
No. 01. In this regard, it is humbly to submit that as indicated in above Para
that mandate for allotment of land is of Municipalities or Corporations, Urban
Local Bodies and Gram Panchayats, as stipulated under BMWM Rules, 2016.

Also, Prescribed Authority for grant of Consent to Establish and Consent to



Operate to any industry for setting up of CBWTF is of concerned State
Pollution Control Board/Pollution Control Committee. This answering

Respondent has no role in granting permission for setting up of CBWTF.

. It 1s also indicated in the averments that CBWTF is an hazardous unit in nature

and classified as Red category industry whereas Babrala Industrial Area is for
establishment of green category of industries. In this regard, it is to humbly
submit that as per directions dated 30.04.2020 issued by this answering
respondent regarding categorization of industries, CBWTFs are categorized
under Red category but as non-industrial operations as these are part of
pollution control facilities. Copy of said CPCB directions is given at Annexure

1L

. That the averments made under Para 8 states about complaints and letters

written by residents of the locality to take action against Respondent No. 07 &
Respondent No. 08 for illegally obtaining the permission to set up CBWTF at
afore-mentioned site address. In this regard, it is humbly submit that this
answering Respondent is not aware about such public complaints or letters and

hence no comments to offer.

GROUNDS

~==._ 8 That the averments made under grounds Para A to F is regarding grant of

: ‘ Environmental Clearance and Consent to Establish to Respondent No. 7. It is
also mentioned that Respondent No. 01 to Respondent No. 06 failed to initiate

| action against Respondent No. 07. In this regard, it is humbly submitted that as

per CPCB Revised Guidelines for Common Bio-medical Waste Treatment
Facilities, State Environment Impact Assessment Authority is the prescribed
authority for grant Environment Clearance, before any construction work, or
preparation of land by the projects management. Further, prescribed authority
of grant of authorization and consents under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for
setting up of CBWTF is State Pollution Control Board/Pollution Control



Committee. In case of Uttar Pradesh, Uttar Pradesh Pollution Control Board is

the Prescribed Authority for

Management Rules, 2016 as well as CPCB guidelines.

PRAYER

implementation of Biomedical Waste

In view of the above facts indicated in earlier paras, it is respectfully prayed

that this Respondent shall abide by any order or direction, passed by this

Hon’ble Tribunal.
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Sub:  Implementation of CPCB revised Guidelines for Common Bio-medical Waste Treatment
Facilities (CBWTF) - reg.
Sir

)

Central Pollution Control Board (CPCB)
Bio-medical Waste Treatment Facilities (CBWTF
grant of Environmental Clearance by State Env
State Expert Appraisal Committee (
provisions of CPCB’s revised guideti
(CBWTFs) especially w.r.to criteria fo
area of CBWTF. In this connection, it i
following clauses which are required t

has been receiving representations from Common
) operators/ CBWTF Association of India regarding
fronmental Impact Assessment Authority (SEIAA)/
SEAC) for setting up new CBWTF without following the
nes for Common Bio-medical Waste Treatment Facilities
r setting up of new CBWTF, land requirement and coverage
s to inform that the said CPCB's revised guidelines stipulates
0 be complied for setting up of new CBWTF:

1. Gap analysis conducted by the State Pollution Control Boards/Pollution Control

Committees w.r.to bio-medical waste generation with its projection over 10 years and the
adequacy of the existing CBWTFs with coverage area of 75 Km.

2. Land requirement of not less than one acre to setup any CBWTF. In case of new CBWTF the
land requirement may be relaxed {not less than 0.5 acre) by the SPCB/PCC.

3. Coverage area vis-a-vis CBWTF located within the respective State/UT shall be allowed to
cater healthcare units situated at a radial distance of 75 KM with 10, 000 beds. If 10,000

beds are not available within radial distance of 75 Km, existing CBWTF may be allowed to
cater the healthcare units situated upto 150 KM radius.

Copy of the relevant portion of the CPCB’s revised guidelines for CBWTFs are encl

ose for
your ready reference.

in view of the above, it is requested to follow the criteria for setting up of new CBWTF, as
well as the provision for location & coverage of CBWTF as laid down under CPCB’s revised

guidelines for CBWTF before allowing new CBWTF for ensuring proper treatment & disposal of Bio-
medical waste.

Yours faithfully,

(A.Sudhakar)

Member Secretary
Encl.: As Above

Copy to:

(i)  Joint Secretary, : For kind informatidn, please
~ Ministry of Environment, Forest & Climate Change ; )
3" Floor, Prithvi Wing —
Indira Parvayaran Bhawan
- . Jor Bagh Road, New Delhi- 110003
ii 1
1

; S to ‘CCB’
g

For kind information of ‘CCB’, please
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CENTRAL POLLUTION CONTROL BOARD

ITI.I::TF'-‘.T w9 Td TAmdiy ’if'l_'.rr;"-'.f WaTeAd WIia FEEE AR
MINIETRY OF ENVIRONMENT. FORE =7 & CLIMATE CHANGE S0VT. OF INDIA
SPEED POST
B—Z@UIﬁFRD{jWHPC-V]!E{}ZI}-ZH April apth, 2020

The Chairman
All SPCBs/PCCs

DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &
CONTROL OF POLLUTION) ACT, 1981 REGARDING HARMONIZATION
OF CLASSIFICATION OF INDUSTRIAL SECTORS INTO RED, ORANGE,
GREEN AND WHITE CATEGORY.

WHEREAS, under Section 17 of the Water (Prevention & Control of Pollution)

Act. 1974, and under Section 17 of the Air (Prevention & Control of Pollution) Act,

1981,

one of the function of the State Pollution Control Boards (SPCBs)/Pollution

Control Committees (PCCs) is 1o plan a comprehensive programme for the prevention,
control or abatement of pollution of streams, wells and air pollution in the States/ Union
Territory and to securc ihe execution thereof; and

WHEREAS, under Section 16 of the Water (Prevention and Control of Pollution)

Act, 1974 and under Section 16 of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under
Water (Prevention and Control of Pollution) Act, 1974 is to coordinate activities of the
State Pollution Control Boards and Pollution Control Committees and to provide
technical assistance and guidance to SPCBs / PCCs; and

WHEREAS, CPCB has categorized 242 industrial sectors into red, orange, green

& white category and directed all SPCBs/PCCs on 07.03.2016 for its adoption and
implementation. The SPCBs/PCCs were also directed that addition of any new of left-
over industrial sectors and their categorization which is not listed in the categorization
done by CPCE, <hall be done by a committec al the level of concerned SPCB/PCC, i~
accordance with the revised criteria and guidelines of CPCB; and

WHEREAS, carrying out the responsibility assigned to MoEF&CC/CPCB/SPCB,

under, Steel Scrap Recycling Policy, notified by Ministry of Steel on 07.11.2019, a
meeting was held under chairmanship of Joint Secretary (HSM Division} at MoEF&CC on
(7.11.2019 for uniform categorization of scrapping activities as Red/Orange/Green/White
Category. During the meeting it was decided that such uniform categorization of

scrapping centres has to be developed by CPCB. The CPCB has categorized “Scrapping
Centres (for End of Life of Vehicles and other scraps such as plant and machineries,
structural material, railway coaches and wagons ete.)” under “Orange Category” of
industries; and

‘afEy wad' E e T, fEewl-110032
Parivesh Bhawan, East Arjun Nagar, Delh-11003.2
ST/ Tel - 43102030, 2230579 BFTHIEZ Websile | wwit



WHEREAS., a nced was felt to categorize some industrial sectors on PAN-
India level and to resolve anomalies in categorization, if any. Accordingly, CPCB
through Office Order No. B-29012/IPC-V1/2019-20, dated 17.02.2020, constituted a
Committee to deal with the matter related to categorization of industrial sectors
under red/orange/green/white category; and

WHEREAS, the meetings of the Committee were held on 02.03,2020 at CPCB,
Delhi and 15.04.2020 & 21.04.2020. through video conferencing. During the
meeting, the categorization of Railway Stations, Compressed/Refined Bio-Gas
Production from Bio-degradable Wastes and Used Cooking Oil (UCO) collection
centers was finalized. The details regarding categorization are ecnclosed as
Annexure-1. Further, based on the few representations, the Committee has also
segregated the list of Non-Industrial Operations (Activities/ Facilitics/
Infrastructure/ Services), which were covered under classification of industrial
sectors in CPCB’s document on categorization. The list of such Non-Industrial

Operations 1s enclosed as Annexure-11.

NOW THEREFORE, in view of the above and exercising the powers
conferred to Chairman, Central Pollution Control Board under Section 18(1)(b) of
the Water (Prevention & Control of Pollution) Act, 1974, and 18(1)(b) of the Air
(Prevention & Control of Pollution) Act, 1981, all the SPCBs/PCCs are directed to:

i Adopt the categorization finalized by CPCB for following sectors:

a. Scrapping Centres (for End of Life of Vehicles and other scraps
such as plant and machineries, structural material, railway
coaches and wagons cte.).

b. Used Cooking Oil (UCO) collection centers.

¢. Compressed/Refined Bio-Gas Production from Bio-degradable

Wastes.,
d. Railway Stations.

ii. Consider the sectors given at Annexure-11 under Non-Industrial
Operations (Activities/ Facilities/ Infrastructure/ Services).

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the action
taken report (ATR) in compliance of these directions to CPCB within 15 days from

the receipt of directions,

(Ravi'8Y Prasad)

airman
Copy to;

I The Joint Secretary (CP Division) —_—
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
3rd Floor, Prithivi, Aliganj, Jor Bagh Road
New Delhi =110 003

2 All Regional Directors, CPCB

3 DH, IT ¢ with a request to upload the

copy of Directions on CPCB
website

b

TIvo

{Prash PI: Gargava)

O / C Member Secretary



The list of newly categorized sectors by CPCB

Annexure-]

Trdustry Sector [ Wi | W3 [ W Al | AZ | A | H | Follution | Category | Remarks .
: h ® - e k1 f 'J.:: . = = g ety H, | o F . o ]_‘l‘_‘i&dﬁi = [N e -__- - | ) .
respective L Py
category in :
CPCB's :
classification o35
85 Scrapping Centres (for Orange
End of Life of Vehides
and other scraps such as
plnt and
machineries, structural
material, rallway coaches
and wagons etc.)
2. Collection, De: |20 | - 20 (18 |- 15 |20 | 35 Orange |1 Process will generate waste water from
Folluton, Dumantlng vehicle washing, swfce washing
Cenwres-and Shredding L spillage while depoliuting the vehicle.
Centres it Ernission of particulate matter.

i, Residue generated durmg the process
needs stabilization befme dwposal a5 #
may contam asbesios.

b. Colecnan, Cie- | 20 - 20 119 |- 10 |20 | 350 Orange L Process will generate waste water from
Pollution and vehicle washing, surface washing, €ic.
Dismantling Centres it Fugitive emision mey be gensrated

fiom dismantlmz and oher sctivines

o Residuz generated durng the process
needs stabilization befoe disposal as #

| may contan asbeasios

c. Shreddmg Centres (can | 13 - ix |13 |- 15 115 145 Qrange 1 Waste water may be generated from
melude white floar washing, eic.
goods*/ather  scraps ii, Residue generaied miy be memnerated/
also} andfilled.

i, Emission of particulate matter.

“Clessification of Industrial Secior” (Feb, 2014)

Note- * Recycling/dismantling of white goods are covered under E- Waste (Managemeni & Handing) Rules, 20116, and have already been categorised in (PCE documant

|
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[ 5. | Entryaid. | Ludustry Sector [ w1 | W2 e I| Al | a2 | A | H | Pollution | Category | Remarks
No. No. of l ln:;zx
respective | (F1)
category in
CPCE's
dn;l;};stmn Teed Cookmg Ol (UCO) | - . - . - - - o0 | White L Generally, there s no wasie water
: collection centers generation or arx emissions from
UCO collestion ¢&nieTs.
i Concerned SPCBPCC  shall
ensure the ebove.
|
F3 I| %6 Compressed/Refined Bo-Gas | 30 | - g e |- 10 | 1o 50 Orange

Drodustion fram Bio-
\ degradable Wasies

all digesters requirmg discharge
of excess wastewater to be ireated
in orange calegory,

Domestic hio-dicesiers based on
cow-dung or household
hodegradable wastes (such as
Gobargas plant) - White category
to wastewater cischarge from
digester and also feed shurry fo
digester having Volatis Qrganic
Fraction more than 75% 1o be
considered as Green calegory;
Wastewater may be generatsd
from wet processes for gas
refinmg, codling  towers and
cooling re-circulation processes.
Qdour generation from
pretreatment of organic waste and
compasting.

Exhausted adsorption media/
filters and spent solvents may also
get generated.




Enilry at b.
No. of
respective
category in
SHERCRS:

EACah e

Lussieation |

Non-lndustrial Operaiions
{Activities/Facilities/Infrastru
cture/Service sector)

Py, W R

“al |

n

Pollution
Todex
(D)

Category

R s

Railway Stations

61

Railway Stations (Waste Water
Generation = 100 KLD}

20

10

15

15 |1

] 75

- 1 Mainly water pollsting, scores are
normalized, Wastewater genaraimg
from publc tollets, publc-taps,
platform and aprom washing, coach
cleaning, laundry, restaurants etc.
Air emissions may be generated from
boters, DG sets (>IMVA), redway
sidings etc.

Small amount of hazardous wasie
such as used ol from DG sets, wase
il from coach ¢leaning, ele. may be
Ec_ne'rnted

il

iy

B4

Ratway Stations {Waste Water
Generatton = 10 KLD, but <
00 XLD)

20

]

20

F2

50

Orange

1, Mamly waier polliting, scores are
normalized. Waste water generating
from various uses such as public
tolets, pubbc-taps, platform and
apron washmng, restaurants eic.

Ar emissions msy be generated
from rebway sidings, DG sets eic
Small amount of hazardous wasie
such as used of from DG se1s stc
may be generaied

od

Railway Stations (Waste Water
Generailon < 10 KLD)

Oreen

L On smal radwazy sialions, Wase
water generation mamly from
public 1aps and todets. Scores are
normalzad

Small raflway stsions normally
may not have bolers or any other
prominent stationary air emission
SOUFCES.

10




List of Non-Industrial Operations {Activ ities/Fa

Annexure-l|

cilities/Infrastructure/Services)

Covered Under Red Cate

TR
Mo,

51. No. (as
per CPCH

Document)

Incustiy Sector

Tnilex

Pollution

Hemarks

ETH'}' of Tndustries Earlicr

23

Airports and Commerenl
Air Strips

73

s

The Awporis are generating  manly e
wastewalers.

This is the water pollution pormahzed seove o
awparts hiying discharge more than 100 KLD
The nirports £ strips having discharge less thin
100 LD will have score of 50 and hencgotangs
calepory.

I the score is normalized wrt water + W ath,
then all the awports will eome under Orampe

catcgory [ SLOVE - 58.313).

30

Fealth-care Establishment
(as defined m BMW
Rulcs)

15

iv.

Mamly water polluting,

The water paliulion sgore is pormaleed 1o 1K)
& valid lar Hospitals having total wnshe-wiker
peneration = 00 KLD.

The hospitals  with  memeralor
categorized os i irrespectiveal the quantity ol
the waslewater gencration.

The hospials  having total  wasle-wilk
generation  less thar 100 KLD and withoul
i incrator, the normalized water pallution sco
will be 50 and will be eategonized as Orange

calepory.

will  he

3

Motels  having overall

100 KLD and more.

19

shop/Integrated road
transport waorkshop!
Autharized service Genlers

waslewater generation @

Raway locomotive work

75

15

il

L

~ =(100*20)r40= 50.

Mamly water polluting. Small boiler_may be |
ingtalled.

The water pollution seore i normalized o 1

& wvalid for Hotels having  waske-wilcr

peneration = 100 KLD.

The hotels having morc than 20 rooms and

was le-waler generation less than 100 KL and

having a conl/ ol fireel botber, the pallution score

will be 35040 & we catcgorized as orange
The hotels having more than 20 rooms
waslc-water generation less thin [0 KL wid
having no-boiler & 1o hazardous  wasic
generation, the pollution scare will be 20 & wre
categorized as Ciree.

Mainly water polluting
in the washing of locomaotives, rond franspovl
velieles during setvicing.

‘I'his score is valid for those Cenlers
discharge more than 100 KLD

Service Canters having wnsteswaler generiion
< 100 KLD, the normalzed score will he

el

Uty Water is used

o,

Ports and harbour, jetties
and dredging operations

B5

Commaon  treatment  and
disposal facilities {CETP,
TSDF, CBMWTE,
effluent conveyance
project, mcinerator, MSW
sanitary land fill site)

11

e

T Fivs category contamn all sorts of pollunon

Al sueh faciblies are clissified as Red bul
gpecial calegory projects as these arc parts ol
pallution control ncilities.

In caseof CETP, the cateporization will depend
upon the category of member industries beng
served.




- RO

Mole: Solventfacl
recavery plant antl Fr
waste  recycling  #rE
congidered o fndustrial
aperalion.

repairing and pamting
{exehding anly Tuel
dispensin

I
2 21

project more than 20,000
5g. m buill up area

]

having = 20 rooms and

e
Diesgl penerslo! gets (L3
1Ly ol WMWY

—
Automabile fuel outlets
{only dispensing)

12

Buldmng and constreton 50

1

] I
3 18 Tiatets (< 3 star) o holels 50

fess than 100 rooms.

e S NS
_ui:_.t:-ulnrf. et Uder (reanft Culegney n‘:‘.s_uih;r-'ll'lnr. Earlier
51, [ 51 Ma, (a5 Tndustey Sector T Pollution Remar
Mo, | per CPCB Lo s
= _En:um ent)
| 18 Antomabile servicing, 50 HMormal waler % air poluting and recyclable waste cil

R

nerating. 1F the wasle water generation is more then
100 KLD, it will become mainly water polluting and Red

categoly uiil.

i Inthe pr&cunstructian stage, it 15 mainly i
polluting due 10 generation of dust { PM )
ginissions.

i After canstruction, itis imainly water pollutind.
T the discharge s more than 100 KLD, it will be
having the normalized score of 75 and e
caregorized 85 Ted,

Mamly water poluting. WP scoreis

ormalized o 1C0.

Both air and waler pollution are generated.

1

] :
Wimor air poliution

[ I U o e =T
il 40 echinized Jaundry using 50
o ail wed boiler_
5 50 Sew highway consti vk 50 Mamly au polluting project
_J/_/—Layig___ﬁ—__ﬂ._____
List of Huectors Covered Under Green Category of Incustrics
g7 | i No. (as | Tndustry Sectar Pollution Remarks
No, | per CPCH Index
] Documenty | |
) 19 Facility of handling, 75 Some Tugitive Tmssions of M during handling of
srorape and (ransporiation grains.
. =1 af oo gr:nnﬂLbulk
2 52 Hotels (up lo 20 rgams vl 30 This score s valid for hotels having overall wasie-waker
without bailers] (= peneralion less than 10 KLD.
ER 58 Flyash export, transport & 31.5 T This is mainly aw poluting activity.
digposal facilities i Thisisthe pormalized se0TE based on 81
ollabicn,
i 59 I—ﬁinuml gack. yard f 375 Mainly air pollution due to loading, unloading, sioTaEE
Railway SIINES S W
Ol wnd gns wansporiation | 37 5 — Contains small gas based power plants up-to 5
pipeline MWs.
i A pollution seore i normalized o 160
\ il Inecuass, i these power plants arc bigger / ligquaiel
lculated

fuel £ oil lLased, SCOrCs will be ca

v Noymal operation — 12 hrs a day.

i Consumption of diesel = 1680 litres
DG set at full load @y 0.21 bres fICVAL e
ganc-alone DG Sets having yotal capacity |
MVA or less and equipped with scousic
enolosures &_l-:mgwith adequate stack yesighyt nmy
be excmpted from the purview of Consunt
management, Higher capacily DG sets have
alpeady begn covered under Red [ Orange

categories i

.

& 0 some fugitve S S WS
during fuel filling gperations Mnyhﬁancmp{ed from Lhe

urview of Consent manggement. -




Annexure-ll|

Item No.3 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)
Original Application No.622/2022

Aniruda Panwar ...Applicant
Versus

Ministry of Environment, Forest and

Climate Change & Ors. ...Respondents

Date of hearing: 02.09.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Anup Kumar, Advocate.

Application under section 18 (1) read with sections 14, 15 and 18 of the
National Green Tribunal Act, 2010

ORDER

1. The applicant has filed the present application under section 18 (1) read
with sections 14, 15 and 18 of the National Green Tribunal Act, 2010 inter
alia seeking the relief of cancellation of CTE dated 26.04.2022 and
environmental clearance dated 30.07.2022 granted in favour of Respondent
no. 7-M/s. Punchakran Private Limited, Plot No. E-25 and E-26, UPSIDC
Industrial Area, Babrala, District Sambhal, Uttar Pradesh (the Project

Proponent).

2 Briefly stated, the applicant has submitted that the Project Proponent
has got plot bearing no. E-25 and E-26 allotted from respondent no. 6-Uttar
Pradesh Industrial Development Corporation (UPSIDC) in UPSIDC Industrial
Area, Babrala, District Sambhal, Uttar Pradesh, which is meant for green
industries, for establishing Common Bio-Medical Waste Treatment Facility

(CBWTF), which falls under the category of red industry, by misrepresenting
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that the unit to be setup was green industry. Respondent no. 4- State
Environment Impact Assessment Authority has granted impugned
environmental clearance in violation of the guidelines dated 20.09.2021 and
01.04.2022 issued by the MoEF & CC under Section 5 of the Environment
(Protection) Act, 1986. Respondent no. 5- Uttar Pradesh Pollution Control
Board (UPPCB) has also violated the above said guidelines by granting
impugned CTE before grant of environmental clearance. The applicant made
complaints to the concerned Authorities challenging grant of environmental

clearance and CTE but no action has been taken on the same.

3. Prima facie, the allegations made in the application raise questions
relating to environment arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal Act, 2010. Notice
alongwith copies of the zpplicatg)n and documents attached therewith be
issued to respondents no. ILS requiring them to file their reply to the
allegations made in the application within four weeks at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and

not in the form of Image PDF.

4. Mr. Pradeep Misra, Advocate for UPPCB, who is present before this
Tribunal in some other cases, has accepted notice on behalf of respondent no.

5-UPPCB and undertakes to file its reply as directed above.

. Learned counsel for the applicant is directed to supply a copy of the
application and documents attached with the same to the learned counsel

appearing for respondent no. 5- UPPCB.
6. The applicant is also directed to take requisite steps for effecting

service of notices on respondents 1 to 4 and 6 to 8. The applicant is also

directed to take the notices Dasti and serve the same on respondents no. 7
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and 8. The applicant shall file his affidavit regarding service within seven days

by E-mail at judicial-ngt@gov.in as well as in the Registry.

7. List the matter for further consideration on 10.10.2022.

8. In the meanwhile, no further steps for establishment/operation of the
Common Bio-Medical Waste Treatment Facility shall be taken by the Project
Proponent on the basis of impugned environmental clearance and CTE in its

favour which shall remain in abeyance.

9. A copy of this order be also sent alongwith the notices to all the

respondents for ensuring requisite compliance.

Arun Kumar Ty3gi, JM

Dr. Afroz Ahmad, EM

September 02, 2022
AG
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No, 622/2022
Anirudh Panwar Vs. Ministry of Environment, Forest and Climate Change & Ors.

To,
. Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jor Bagh
Lodhi Colony, New Delhi- 110003
Email : secy_moef@nic.in

3%)

Central Pollution Control Board

Parivesh Bhawan CBD- cum-office Complex,
East Arjun Nagar, Delhi- 110032

Email : ceh.epeb@nic.in

3. Government of Uttar Pradesh
Through Chief Secretary, )
1* floor, Room No. 110, Lalbahadur Sastri Bhawan, Uttar Pradesh Secretariat,
[.ucknow, Uttar Pradesh — 226001
Email : csup@nic.in
4. State Environment Impact Assessment Authority, Uttar Pradesh
‘Through its Chairman
199, Mandakini Enclave, Alaknanda,
New Delhi - 110019
Email : chairman.seiaa.up(@gmail.com

Ln

Uttar Pradesh State Industrial Development Corporation
(UPSIDC) Complex, A-1/4 Lakhanpur

Kanpur, Uttar Pradesh — 208024

Email : mdi@upside.com

6. M/s Punchakran Private Limited
Plot No. - 25 and E- 26 UPSIDC
Industnrial Area, Babrala,

District- Sambhal, Uttar Pradesh
Email : eashfintax@gmail.com

7. Shri Rajesh Kumar
M/s Punahchakran Pvt. Ltd.
9/34, Avas Vikas- IIl, Ambedkar Puram,
Panki Road, Kalyanpur, Kanpur, Uttar Pradesh
Email : cashfintax(@gmail.com

NOTICE
Whereas the above titled Original Application was listed before the Tribunal on 02.09.2022 (copies of

order as well as petition are enclosed), when the Tribunal inter-alia passed the following order:-

“3. Prima facie, the allegations made in the application raise questions relating to environment
arising out of the implementation of the enactments specified in Schedule I to the National Green
Tribunal Act, 2010. Notice alongwith copies of the application and documents attached therewith be
issued to respondents no. I 1o 8 requiring them to file their reply to the allegations-made in the
application within four weeks at judiciulngtiwgov.in preferably in the form of searchable PDF/OCR

Supported PDI and not in the form of image PDI-.

4. Mr. Pradeep Misra, Advocate for UPPCB, whe is present before this Tribunal in some other
cases, has accepted notice on behalf of respondent no, 5-UPPCB and undertakes to file its reply as

irected above.
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3. Learned counsel for the applicant is directed to supply a copy of the application and

documents attached with the same to the learned counsel appearing for respondent no. 5- UPPCB.

6. The applicant is also directed 1o take requisite steps for effecting service of notices on
respondents 1 to 4 and 6 to 8. The applicant is also directed to take the notices Dasti and serve the
same on respondents no. 7and 8. The applicani shall file his affidavit regarding service within seven

days by E-mail at judicial-ngt@gov.in as well as in the Registry.
7. List the matter for further consideration on 10.10.2022.”

2, Now, take notice that the above matter will be listed on 10™ Qctober, 2022 for further consideration,
before the Hon'ble Tribunal at Faridkot House, Copernicus Marg, New Delhi- 110001 through Physical
Hearing (With Hybrid Option), when you may appear before the Hon'ble Tribunal either in person or by a pleader

duly instructed and file reply, as per directions of the Hon’ble Tribunal vide order dated 02.09.2022. -

i Take further notice that in default of your appearance on the date above mentioned, the said Application

will be heard and determined in your absence.
Given under my hand and the seal of this Tribunal, on this 3 September, 2022.

Note: (For Orders. Cause Lists & other information, please visit cur website www. greentribunal. eov. in)

Encl.: As above & /7'] 0’) ')«07/1/

Consultant (Judicial)
National Green Tribunal
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